Fourteenth Loksabha

Session : 8
Date : 04-08-2006
Anant Gangaram,Singh Shri Mohan,Da;un_si Shri Priya Ranja_T,AEmi Shri Lal Krishna,Dasmunsi
Shri Priya Ranjan,Singh Shri Prabhunath,Yerrannaidu Shri Kinjarapu,Pal Shri Rupchand,Yadav Shri
Devendra Prasad

an=>

Title : Regarding leakage of Report of Justice R.S. Pathak Inquiry Authority probing the  Volcker Committee
Report on Iraqi’s Oil-For-Food Scheme.

SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): The Government has to explain how the Pathak
Committee Report has been leaked. ... (Interruptions)

MR. SPEAKER: Let me hear one by one. The hon. Leader of Opposition wants to say something.
... (Interruptions)

SHRI GURUDAS DASGUPTA (PANSKURA): I have only one point to make. The hon. Leader of Opposition
has every right and respect from us. He can come out with his views. But we should also be permitted to
speak. It should not be that after he speaks, the House will be adjourned. This should not be the position. I want

an assurance from you that everyone of us will speak.... (Interruptions)

MR. SPEAKER: Let me hear what he wants to say. Shri Dasgupta, I do not know what he will speak. I do not

have any notice from Shri Advani.
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CNN-IBN was the first to speak that Justice Pathak has given his Report to the Prime Minister and the Congress

Party has been exonerated.

MR. SPEAKER: We cannot take note of newspaper reports. Just allow me to make one observation. Will you

say that the Speaker has no right to make any observation? Please show little courtesy.



... (Interruptions)

SHRI L.K. ADVANI : Parliament is in Session. If it has to come out, it has to come to the House first. It is not
to be given to a TV channel.... (Interruptions)

MR. SPEAKER: May I make an observation?

SHRI L.K. ADVANI : I am sure you will take the Government to task.

... (Interruptions)

SHRI L.K. ADVANI : But your condemnation of the Government on this failure to give the Report to the
House... ... (Interruptions)

MR. SPEAKER: It cannot be. The Report has been given only last night. How can I expect that it will be
submitted today?

... (Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Sir, there was no leakage from the Government at
any point of time, neither from the Prime Minister’s Office nor from the Office of the Minister of Finance. |
can only tell you that the Subramanyam Committee Report before it was even discussed was leaked by the
Government and it was never allowed to be debated in the House when the NDA was in Office.
(Interruptions) The Leader of the Opposition, who was the Minister of Home Affairs at that time, is talking like
this. It 1s unfair on his part to give instructions to the Government. ... (Interruptions)

MR. SPEAKER: Now let me listen to Shri L.K. Advani. Please do not disturb your Leader.
... (Interruptions)

SHRI L.K. ADVANI : The hon. Minister of Parliamentary Affairs is opening the case for another inquiry as to
how it was leaked. Are you willing to do that? I can give you all the facts. ... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI: We have not leaked any information or the Report’s content from the
Government side. How it was leaked is a different matter. One can inquire and one can find out.

(Interruptions)

MR. SPEAKER: Nothing will go on record.



(Interruptions)™ ...
MR. SPEAKER: Prof. Malhotra, you cannot make such allegations. It is not fair. ... (Interruptions)
MR. SPEAKER: No allegations, nothing will be recorded.
(Interruptions)* ...

SHRI L.K. ADVANI : Sir, basically, as I have said, the whole nation was disturbed to find out that in the Volcker
Committee Report, two names have been mentioned — the Congress Party and Shri Natwar Singh. ...

(Interruptions)
MR. SPEAKER: Please do not go into this so-called Report.
... (Interruptions)
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SHRI PRIYA RANJAN DASMUNSI: Shri L.K. Advani is putting motive; the Leader of the Opposition is

putting motive. ... (Interruptions)
MR. SPEAKER: You have made your point.

... (Interruptions)
SHRI L.K. ADVANI : I do not know. ... (/nterruptions)

MR. SPEAKER: When the Report is placed, you can make all these points. You can make all these points at
the time of the debate.

... (Interruptions)

* Not Recorded
MR. SPEAKER: No, you cannot proceed on the basis of a newspaper report.

SHRI PRIYA RANJAN DASMUNSI: The Report has not been examined, the ATR has not been ready. ...

(Interruptions)



MR. SPEAKER: Let us go to Questions. Q. 181 — Dr. Chinta Mohan.

... (Interruptions)
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... (Hagr)

MR. SPEAKER: Hon. Leader of the Opposition, I did not expect it from you. I am making a personal request to
you. I have said that it should not have been done. I expressed my resentment. The House is in Session. When
Parliament Session is going on, that Report should have been placed only before the House and should not have
been made available to anybody. The question is, at the moment, who has done it and who is responsible. The
Government certainly has to explain. But you cannot expect an immediate reply. Shri L.K.Advani, you know
very well, of all the persons, that on the basis of contents of newspapers, it cannot be discussed today. How can
you take note of it; how can the House take note of it? There is a well-established procedure. During the earlier
period also, 1t was never done. When it is placed before the House, such things can be discussed.

... (Interruptions)

MR. SPEAKER: No, I would not allow.

... (Interruptions)
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MR. SPEAKER: No. I am not allowing that portion. It is not to be recorded.
(Interruptions) ... *

MR. SPEAKER: I have expunged it. 8 yawis &< f&ar 2

... (Interruptions)
MR. SPEAKER: I have already expunged it.

... (cTagH)
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MR. SPEAKER: That portion will not go on record.
(Interruptions) ... *

MR. SPEAKER: I have expunged it.
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* Not Recorded
MR. SPEAKER: That portion is not to be recorded.

(Interruptions) ... *
MR. SPEAKER: Nothing is being recorded. Why are you agitated?

(Interruptions) ... *
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SHRI KINJARAPU YERRANNAIDU : Mr. Speaker, Sir, I do not want to go into the merits of the case.
MR. SPEAKER: You cannot.

SHRI KINJARAPU YERRANNAIDU : Today, it came out in the newspapers that yesterday Justice Pathak
submitted the report to the hon. Prime Minister. If the contents of what has been reported in all the newspapers
are not correct, the Government have to condemn them. The report is with the hon. Prime Minister. When it is
with the hon. Prime Minister, how has it been leaked? Who has leaked it? Who is responsible? So, there should

be an inquiry and severe and stringent action should be taken.

Secondly, the report should be placed on the floor of the House immediately without any delay along
with the Action Taken Report.... (Interruptions)



MR. SPEAKER: Please take your seat.

SHRI GURUDAS DASGUPTA : Sir, | have no hesitation in saying that the leak was extremely unfortunate....

(Interruptions)

MR. SPEAKER: I have called Shri Dasgupta to speak. Only his comments should be recorded.

* Not Recorded

SHRI GURUDAS DASGUPTA : The leak should be disapproved. The leak was absolutely in violation of the
Parliamentary system, Parliamentary norms because when Parliament is in session, all these sensitive things
must come to Parliament. But it is also true that the leak was made as soon as the report was delivered. There is
something intriguing. The moment it was delivered, maybe simultaneously or a little before or within minutes, it
was sent to the Press or maybe the Press has prior knowledge or prior copy or prior extracts. There appears to be
an unusual coincidence — I do not say nexus — between the delivery of the report to the hon. Prime Minister’s
Office and leaking out to the news channel. The Government undoubtedly owes to Parliament an explanation

why it has happened.... (Interruptions)
MR. SPEAKER: You have already said it. You need not repeat it.

SHRI GURUDAS DASGUPTA : My last point is this. Really — Why should I say | am satisfied or I am really
gladdened - the hon. Finance Minister has given an immediate response. He has said that the Enforcement
Directorate would take necessary steps and the law would take its own course. This is a statement which is

expected from the Government.

MR. SPEAKER: It is a red letter day for Shri Chidambaram for your certificate!
... (Interruptions)

MR. SPEAKER: You have said enough. Please take your seat.

SHRI GURUDAS DASGUPTA : Yes. I will finish it. I will take one more minute.

(Interruptions) ... *
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... (Interruptions)

* Not Recorded

MR. SPEAKER: Nothing is being recorded. Only Shri Gurudas Dasgupta’s statement is recorded[R1].
... (Interruptions)
MR. SPEAKER: Please conclude. Don’t make it a debate.

SHRI GURUDAS DASGUPTA : Sir, I am only suggesting that the Report should be placed on the Table of the
House as soon as possible. The House must know, the House must debate and the law should take its own course
without fear or favour.

MR. SPEAKER: Already 15 minutes of Question Hour have gone. Important questions are there. If you had
raised it at 12 o’clock, would the country have gone to dogs?
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SHRI RUPCHAND PAL (HOOGHLY): Mr. Speaker, Sir, while the Parliament is in Session, such leakage, as is
being reported, i1s a very serious matter, it is very unfortunate and the Government owes an explanation for this.
Of course, they must share with this House how this could have taken place and what they propose to do in this
regard. But I do not know what are the contents because [ am told by the hon. Minister of Parliamentary Affairs

just now on the floor of the House that only last night the Report was submitted to the hon. Prime Minister in a



sealed cover. So, it might have been leaked from some other place and the Government owes an explanation for

this at the earliest. The Government should institute an inquiry as to how this leakage could have taken place.
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SHRI BRAJA KISHORE TRIPATHY (PURI): Mr. Speaker, Sir, it is a very sensitive matter. The entire House
was agitated and the country was agitated when the Volcker Committee Report had come out. It was alleged in
the Volcker Committee Report that the Ruling Party was involved. Then, on the demand of this House, rightly
the Government has constituted a judicial committee headed by Justice Pathak and we are expecting that the
House will first discuss this Report.

MR. SPEAKER: It cannot be discussed before it comes out.

... (Interruptions)

SHRI BRAJA KISHORE TRIPATHY : But how was it leaked out...* The Report of the Committee has not yet
been placed before the House, but when the House is in Session we are getting information from the media. This

is most unfortunate. ... (/nterruptions)

MR. SPEAKER: I have already said that from the Chair. You were not present in the House when I made that
observation.

SHRI BRAJA KISHORE TRIPATHY : ... * has deliberately leaked out information to the media.

MR. SPEAKER: That will not go on record.

(Interruptions) ... *

SHRI BRAJA KISHORE TRIPATHY : This 1s my charge on the Government. They should respond to this[k2].
I would [Rs3]like to know whether the Government is prepared to conduct an inquiry... (/nterruptions) They
should respond to it... (Interruptions)

MR. SPEAKER: Would the hon. Minister like to respond to it?
... (Interruptions)
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* Not Recorded

SHRI PRIYA RANJAN DASMUNSI: Sir, most respectfully, I would like to submit that your own observation is
most important to us because from the Chair you said that it must be looked into seriously and you expressed
your resentment also. I take note of your resentment, Sir. The Government will definitely find a method to
make some understanding and observation in this matter as to how it was done. But with the responsibility at
my command, on behalf of the Government, I can say that nothing from the Government till the hon. Prime

Minister responds has been leaked through any source... (Interruptions)
PROF. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Sir, it is from the Government... (Interruptions)
MR. SPEAKER: Nothing will be recorded except the submission by the hon. Minister.

(Interruptions) ...*

SHRI PRIYA RANJAN DASMUNSI: Sir, the UPA Government shall make the Action Taken Report in a
suitable constitutional manner and will come back to the House to make the history known to the nation...

(Interruptions)

MR. SPEAKER: Yes, Dr. Chinta Mohan. Please put your first supplementary, please.



